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In the Rajasthan High Court

Case No : Civil Writ Petition No. 1172 of 2011

Kalu Lal Patel APPELLANT

Vs

State of Rajasthan and Others RESPONDENT

Date of Decision : 09-02-2011

Acts Referred:

Citation : (2011) 02 RAJ CK 0076

Hon'ble Judges : Govind Mathur, J

Bench : Single Bench

Final Decision : Dismissed

Judgement

Govind Mathur, J.—By an order dated 7.2.2010, the Petitioner was transferred
from sub-centre Kejad, District Udaipur to Veterinary Hospital, Diver, District
Rajsamand. Before giving effect to the order aforesaid an another order dated
25.10.2010 was passed whereby the Petitioner was posted at Sarada in district
Udaipur. Subsequently, on 16.11.2010, the Petitioner was kept awaiting posting
orders at Udaipur and then under an order dated 6.1.2011, he has been
transferred to Veterinary Hospital, Diver, District Rajsamand.

2. It is submitted by learned Counsel for the Petitioner that the Petitioner has
been subjected to frequent transfer.

3. I do not find any merit in the argument advanced.

4. The Petitioner was transferred from Kejad to Diver on 7.2.2010, but
admittedly effect was not given to the order aforesaid. The Petitioner then was
posted at Sarada on 25.10.2010. It is relevant to note that Sarada is a place
quite near to Kejad. The Petitioner then was kept awaiting posting orders at
Udaipur. Ultimately, he has been transferred to Diver.

5. It is well settled that the courts are not required to interfere with an order of
transfer until that is violation of statue or that an outcome of malafides or is
shockingly arbitrary. No such eventuality exists in the instant matter. The petition

Downloaded from CourtKutchehry — https://dev.courtkutchehry.com/judgments/kalu-lal-patel-appellant-hash-state-o… Page 1 of 2



for writ, therefore, is having no merit, the same is dismissed.
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